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FINAL ORDER NO.30211/2023 
 

                       Date of Hearing: 10.08.2023 
     

                                                                                                                                
PER ANIL CHOUDHARY 
 

 It has been pointed out that the matter has been settled under the 

Sabka Vishwas (Legacy Dispute Resolution) Scheme 2019.  The appeal 

therefore, stands dismissed as withdrawn. 

 (order pronounced and dictated  in the open Court) 

 
 

      (ANIL CHOUDHARY) 
MEMBER(JUDICIAL) 

 
 

(A.K. JYOTISHI) 
                                                               MEMBER (TECHNICAL) 

Neela reddy  

 
 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 


